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le Whether reporters of local papers may be
alloved to see the judgment ? Yes.

2s To be referred tothe Reporters or not 2 NV

3. Whether Their Lordships wish &0 see the

fair copy of the judgment ? Yes,



JUDGMENT

K.P. ACHARYA, V.C., In this application under section 19
of theAdministrativeTribunals Act, 1985, the
applicant prays for a direction to the responients
to absorb the applicant inthe pst of Fireman
Grade II as he was selected for the same and to
pass approprizate orders directing the respoml ents
to allov t he applicant to work in the post in which
he was continuing till he is absorbed in the regular

post o Fireman Grade.IlI,

2. Shortly stated, the case of the applicant
is that the applicant had appeared in an interview
on 14,7,1986 and the applicant turned out successful
for appointment to the post of Fireman Grade II.

The order of appointment was issued on 22.7,1983 vide
Anncxure=2, Vide order dated 29,9,1988 the applicant
was appointed as Helper contained in Annexure.3,

The applicant was working on c asual basis,Vide

order datedl3.9,1989 thé services of the applicant
were terminated with effect from 20.9,.1989, Hpace,

this application with the aforesaid prayer,

3. In their counter, the respomlents maintained
that the case 1s devoid of merit and is liable to be
dismissed because the applicant was appointed on
casual basis, The operational requirement of range
readiness for the ' Agni' Launch necessitated

\{irmrediate employment of casual Helpers fof the
~
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pre and post launch activities, In order to avoid
the procedural delay, to obtain thenames from the
Employment Exchange once again for €asual employment
it was considered prudent that from the standbye list
who had been considered and found suitable for the
post of Fireman Grade II could be offered casual
employment . Accordingly t he applicant was given

the said offer and after agni launch there is no
necessity for pre amd post launch activities
necessitating the Department teo engacge casual labouers
and hence the services of the applicant were rightly

te rminated,

4, We have heard Mr.Deepak Misra, learned counsel
for the applicant and Mr,A.B,Misra, learned Senior
Counsel for the respondents. Before we deal wi th the
contentions of the respective parties, it is worthwhile
to mention that Mr.DeepakMisra did not press the

prayer todirect the respondents to absorb the

applicant in the post of Fireman Grade II, Hence the
case was confined to prayer Nos,(b) & (d) namely,

to direct the respondents to allov the applicant to work
in his post in which he was working previously till

he is absorbed on regular basis in the post of Fireman, i
Grade II and to pass appropriate orders quashing ‘
Anncxure-4 tothe extent it pertains to the applicant,

Mr.Deepak Misra, not having pressed the prayer No, (a)
i.e, for absorption of the application in the post of
Fireman,Grade II, it is far beyond our comprehension
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@s to how this Bench could issue appropriate direction
to allow the applicant to work in the post of

Fireman Grade II, Be that as it may, from the counter
it is found that the Agni launch ac‘tivities have ceased
to operate and therefore, there is no necessity f or
casual employment in this regard, The Courts cannot

Al Atk

pazsue the Government to create posts for employment

kn,
cf/\.,avpapt\i‘culaté sétuatdon, Casual employees will be
7L
taken as and when work demands, Therefore, we £ind no
merit inthis application which stands dismissed

leavi ng the parties to ear their own costs.
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